
ITEM NO.1501               COURT NO.3               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  406/2013

RE-INHUMAN CONDITIONS IN 1382 PRISONS 

Date : 25-09-2018 This petition was called on for pronouncement 
of order today.

CORAM : 
         HON'BLE MR. JUSTICE MADAN B. LOKUR
         HON'BLE MR. JUSTICE S. ABDUL NAZEER
         HON'BLE MR. JUSTICE DEEPAK GUPTA

Mr. Gaurav Agrawal, Adv. (A.C.)

For Petitioner(s) By Post                     

For Respondent(s) Mr. G.S. Makker, AOR

For States of
Andhra Pradesh Mr. Guntur Prabhakar, Adv.

Ms. Prerna Singh, Adv.
Mr. Siva Santosh Kumar, Adv.

Arunachal Pradesh Mr. Anil Shrivastav, Adv.
Mr. Rituraj Biswas, Adv.
Mr. Satyendra Kumar Srivastav, Adv.

Assam Mr. Shuvodeep Roy, Adv.

Bihar Mr. M. Shoeb Alam, Adv.
Mr. Ujjwal Singh, Adv.
Mr. Mojahid Karim Khan, Adv.

Chhattisgarh Mr. Atul Jha, Adv.
Mr. Sandeep Jha, Adv.
Mr. Dharmendra Kumar Sinha, Adv.

Goa Mr. Anshuman Srivastava, Adv.
Mr. S.S. Rebello, Adv.
Mr. Apoorva Bhumesh, Adv.

Gujarat Ms. Hemantika Wahi, AOR
Ms. Jesal Wahi, Adv.
Ms. Mamta Singh, Adv.
Ms. Pallavi Baghel, Adv.
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H.P. Mr. Vikas Mahajan, AAG
Mr. Vinod Sharma, Adv.
Mr. Anil Kumar, Adv.

J&K Mr. M. Shoeb Alam, AOR
Mr. Ujjwal Singh, Adv.
Mr. Mojahid Karim Khan, Adv.

Jharkhand Mr. Tapesh Kumar Singh, AOR
Mohd. Waquas, Adv.
Mr. Aditya Pratap Singh, Adv.

Karnataka Mr. V.N. Raghupathy, AOR
Mr. Parikshit P. Angadi, Adv.

Kerala Mr. C.K. Sasi, Adv.
Ms. Nayantara Roy, Adv.

Maharashtra Ms. Deepa M. Kulkarni, Adv.
Mr. Nishant R. Katneshwarkar, Adv.

Manipur Mr. Leisangthem Roshmani Kh., Adv.
Mr. Maibam Babina, Adv.

Meghalaya          Mr. Ranjan Mukherjee, AOR
Mr. K.V. Kharlyngdoh, Adv.

Mizoram Mr. K.N. Madhusoodhanan, Adv.
Ms. Nitya Madhusoodhanan, Adv.
Mr. T. G. Narayanan Nair, AOR

M.P. Mr. Rajesh Srivastava, Adv.

Nagaland Mrs. K. Enatoli Sema, AOR
Mr. Amit Kumar Singh, Adv.

Odisha Mr. Anindita Pujari, Adv.
Ms. Kavita Bhardwaj, Adv.
Ms. Aarti Kumar, Adv.

Punjab Mrs. Jaspreet Gogia, Adv.

Rajasthan Mr. S.S. Shamshery, Adv.
Mr. Amit Sharma, Adv.
Mr. Sandeep Singh, Adv.
Mr. Ankit Raj, Adv.
Ms. Indira Bhakar, Adv.
Ms. Ruchi Kohli, Adv.

Sikkim Ms. Aruna Mathur, Adv.
Mr. Avneesh Arputham, Adv.
Ms. Anuradha Arputham, Adv.
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Ms. Geetanjali, Adv.
                   for M/s Arputham Aruna & Co.

Tripura Mr. Shuvodeep Roy, Adv.
Mr. Rituraj Biswas, Adv.

Tamil Nadu Mr. M. Yogesh Kanna, AOR
Mr. S. Partha Sarathi, Adv.
Mr. Raja Rajeshwaran, Adv.

Telangana Mr. P. Venkat Reddy, Adv.
Mr. Prashant Tyagi, Adv.
For M/s Venkat Palwai Law Associates

Uttarakhand Ms. Rachana Srivastava, AOR
Ms. Monika, Adv.

West Bengal Mr. Suhaan Mukerji, Adv.
Mr. Harsh Gursahani, Adv.
Ms. Astha Sharma, Adv.
Mr. Abhishek Manchanda, Adv.
Ms. Kajal Dalal, Adv.
Mr. Amit Verma, Adv.
For M/s PLR Chambers

A&N Islands Mr. K.V. Jagdishvaran, Adv.
Mrs. G. Indira, Adv.

Puducherry Mr. V.G. Pragasam, AOR
Mr. S. Prabu Ramasubramanian, Adv.
Mr. S. Manuraj, Adv.
                    

        UPON hearing the counsel the Court made the following

                             O R D E R

The Ministry of Home Affairs in the Government of India shall

issue  a  notification  constituting  a  Supreme  Court  Committee  on

Prison Reforms in terms of the signed reportable order.

As and when a copy of the final report is submitted, the

matter to be listed for further orders.

(MEENAKSHI  KOHLI)                              (KAILASH CHANDER)
   COURT MASTER                               ASSISTANT  REGISTRAR

[Signed reportable order is placed on record]
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